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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL? HYDERABAI) BENCH 

AT HYDERABAD. 

- 	 .. 
R.A.No.43/97 in O.A.No.67jf/91. 

Date of decision: 14--8--1997. 

Between: 

V.Ravi Krishna. 
P.N8g8lxini. 
P.Nirmala. 
Elizebeth Christian. 
A.NagarjUfla Rao, 
IC.KoteswaraRao. 

.• B.MuralilCrishna Murthy. 
C.Karunya. 
T Rghavendr8. 

10 .G.Kondaiah. 
11.T.Sushe6la 
12.G.Ramafla Reddy. 
13. G.Laxtfli Pr8sanna. 
16. K. tJma Den. 
15. K.P.Jalaja Naidu. 

16.E.Uma DevI. 
14.J9g8th Kumar. 
p Chandra Sekhar Rao. 

19.. P 
G.
.Yd9giri. 
Suresh Icumar. 

I.Sai B&,U. 
V.Srxnav9s. 
M.Najibur Rabman. 
P.Rcng8  Sal. 
Sarwar Big, 
P.Ramanrsing Rao. 
K.LeelavathiKiiflcarni. 
Y.Koteswara Rao. 

29, L.K.SandhYa. 
Ramachander Kulkarni. 
N.Jaflakjram. 

C 

Applicants. 
- ---------- 	---- --- ----- ------ 

The Senior Superintendent of Post Offices, 
Hyderabad city Division at Hyderabad. 

The Post Master General, Andhra Circle, 
Hyderabad 1. 

The Director Ueneral (Postal)New Delhi. 1. 
fltOZ"JSfl4c.. .a. 

counsel for the applicants: Sri N.Saida Rao. 

counsel for the respOndent: Sri V.Bhirnanna. 

CORA$: 
Hon'ble Shri R. Raflgarajan,?lemcer %FSJ 

Hon'ble Shri U.S. Ji Par8meshwar, Member (J•) 

ORDER 

(per Hon'ble Sri R. R;ngrajan,Member (A). 

for the respondents. 

The 0.14., we disposed Of with the following 
direction: 

 



N 

02, 

If ultimately SLP No.8193/93 in: C.C.No.20847/93 

filed in the Apex Court against the judgment of 

batch case O.A.No.814/90 and batch are going to 

be dismissed, the applicants herein also have 

to be given the same benefits of temporary status 

and consequential benefits thereon that were 

granted to applicants in O.A.814/90 and batch 

case before Ernakulam Bench reported in 1993 (23)flc 822. 

But, if the said SLIP are going to be allowed, this 

Q.A., Stands dismissed. If any modified order 

s going to be passed by the Apex Court, the 

applicants herein are also entitled to the benefits 

granted by the modified judgment of the Apex Court."  

The applicant in this R.A., now submits that the 

S.L.P., in the above mentioned O.A.675/94 is not relavent 

in this case. But we are not sure, what decision is going 

to be given by the Apex Court in the Said 
Hence, it is not correct to admit the review petition a 

rz 

the S.L.P., is still pending. 

In view of the above, the R.A., is dismissed but 

OPPortunity is given to the applicant to file a Review Appli-

catiO'1s ir 50 aovzseu,, arte& i.&it  

Apex Court. 
L4tt &( (4ØAtLCS. c2v 

The Review Application is aismissect No costs. 

.S.JAIPS R 	E. RpQARAJA2 

4)MEMBER(J) 	 NEMBER(A) 

SSS, ~h 	 Date: 14-8-1997. 
-- --------- 

Dictated in open Court. 	 V 


